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PART-I—Orders and Notifications by the Guvernment of Tnpura
the High Court, Government Treasury eto.

- The Gauhau High - Court

(THE HIGH COURT OF ASSAM : NAGALANb MEGHALAYA.:
~ MANIPUR AND TRIPURA) |

No “HC. V. 99/81/4554;Esa © . Dated, the 27th March, 1935 R
- NOTIFICATION - SR

In exercise of the powers conferred by. paragraph 28 of the Tripura
Courts Order, 1950 and all other enabling powers in this behalf the Gauhati
H;gh Court is pleased to make the fo]lowmg rules, nameﬁy —

Y

Short title and 1. (D These rules may be saﬂed thc Tripura Courts. Stenographers®
- commencement Service Rules, 1983;

' “and applica- (2) They shall be deemed to have come mto force with' effect fsom _
the l6th May, 1977. - T

2. In. these rules unless\the context Other‘mse requires :(—

i Definition. LT (a) “appomtmg authority” in relation to any post of thé‘service
“shall mean the District and Sessions Judges within whose réspective ]udge-
* ship 4 member of the service is appomted or promoted or actually serves.

(b) “appomted day” means the dafe on Whach these rules come mto
force ;

_ £ (C) “appreveci service” in- relation to- aty~Grade means the penod o ;

or penods of service in that Grade rendered both in temporary and perma- ‘.

. ment capacity and includes any petiod or periods. during which a member
. would have held a duty post in that Grade but for his bemg on Ieave H

(ci) “authoriséd permanent strength”. if reiatmn o any Grade af
the Cadre. means the setrength of permanent posts i that Grade agamst

.3'\% )
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which -'sub'stantiiw appointment may be made ;.

' (e) “Cadre" means the group of posts mcladca in:the. Grades men-
tioned in rule 3 m any Judgeship or Office specified in the First Scheduic

(b “Cadre Authomty” means the Gauhati High Court.

(g) “Cadre Officer™ reans -a member of the service of any Gra&n_
and mcludes a temporary officer to that Grade ;

(h} “Common Seniority List’” in re tion to any (}rade means the
seniority list of officers —of that Grade se:rvmg in the Cadre as on the
appointed day and revised from time to time in accordance with the regu- -
Iation..to be framed in this behalf by the Gauhati ngh Court :

93 “‘Dcpartrnentai Promotzon Comm;ttee means a Comnuttee or
Committees. appointed by Gathati ngh Court for preparing ‘Select List
of Officers for appointment to the- various Grades and shall include the .
cominittee or commﬁtees -appointed’ for making initial’ ‘appointment to
the Service; ~. , &y

(j) “Direct Recrmt” means a pcrson recrmted to a junior Grade

" on the basis of a competitive examination held by the District and

, ' Sessions }udgas according to the proccdure -prescribed in the F;fth Schc~
w ' dule : , -

&) “Duty Post” in relauon to any Grade means a permanent or :
temperary post of that Grade in the Cadre; . ;

H- “Grade” means any of the Grades spcczﬁed in Rule 3 . |
- (m) “Judgeship™ ' means the admlmstratwe 3umd1cizﬁn of a Dis- :
trict and- Sesszons Judge ;. .

(n) “Member of the Servme means a member of the Tripura
Courts Stenographers’ Service ; : >

{0} “Permanent Officer” in relation to a Grade means a pcrsén
who has been substantively appmnte& to a substantivc “vacancy in that
Grade; | N

v (p) “}?robanoncr means a dircct recruit appointed | tﬁ Junior
Grade on probation - n or against a substantwe vacaney ;
gy “Scheduie” ‘means a Schcdule appended to these rules ;
() ffSer:v;ce means the Tripura Courts btenogra;;hers Service.

- (é,) “Substantive appointment means appointment made agamsf:
2 permanent post and conﬁrmed in that post.

(1) “Femporary Officer’™ in, relamm to any Gmdc means a person'
holding a temporary or officiating appmntrnent in that Grade on the basis
of his being reguiar}y appfcved for such appomtment

© 3. {1) The service . shail consist of the feilowmg _ persons, namely,
Stenegraphes:s of the District Judges' Courts .and_Courts  subordinate
thereto in the. State of Tripura. » ,

_(,L‘Qn&'titiition
of the Service.
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(2) ’Fhere shaﬂ be fom Grades in the Service c1a<'31ﬁcd ag foIlows

Grade_ - Desxgnatxon C!asszﬁcanon
1, Higher Selection’ Private Sécr_etary. : Class 11 Gazetted
' Grade T ministerial,
2. Selection Grade First Personal Assistant, Class 1T Gazetted
. ‘ ‘ ministerial,
3. Semior Grade = Personal Assistant, | Class HI MNon-Gazetted
: : : . ministerial.
& Jumior Grade -~ Stenographer. - Class I Non-Gazetted '
v ‘ ~ winisterial.

. +{3) The number of posts with designation, classification and scales
of pay as specified in the Second Schedule shall constitute the higher
Beclection Grade of the Service and those specified in the Third Schedule

shall constitute Selection Grade of the service. Al posts of personal assis-’

‘tant, shall unless provision is made to the contrary for any specified posts,
be from Semior Grade of his Service; and all posts of Stenographers,
unless provision is made to the contxary for any specxﬁed posts be from
Junior Grade of Servxce

. Provided that the total number of posts in alf thc grades excluding
leave reserve, shall not exceed the total number of civil and crimina] courts.

(4) The posts-in.the Higher Seléction Grade and the Selection

Grade shall be gazetted posts and those in the Senior Grade and Junior
Grade shall be non-gazetted posts.

(5) A membez of the service, irrespective of his grade may be
pbsted in any coust. .

- 4. There shall be one cadre of the service of whlch the posts may
be alflocated to each judgeship speciﬁe(i in Column 2 of the Fxrst Schadule

r

5. (1) The authorised permanent stréngth of the four grades of the
service on the appointed day shall be as specified in the Fourth Schedule.

(2) The authorised permanent strength may be revzscd/rewewed

from time to time by the Cadre authority.

Provided that the authorised permanent strength specxﬁed in the
Fourth Schedule shall not be increased ‘except with the prewous approval
of the State Government.

(3) The Cédre Authority may with, the previous approval ef the
State Government make temporary additlon to thc Cadre as found
_nécessary. from time to tim‘; -

(4) The ratio of the sposts in- nghcx Seiectlon Grade, Selection

B Gfade Senior Grade and Jumor Grade-of the Serwce shall be }, 2. 4 8-

‘respectively.
' 6. €1y The pcrmanent and tamporary oﬁicers of each Grade in the

- e

_Wﬂy’. e S

Cadre on the appointed day shall be such as ma¥ be determined by the .

Gauhati ‘High Court from -amongst department

3

candldates For the

e
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purpose of these rules, the followmg sha]l be considered as dcpartmental
candfdatea, namely - .

(a) persons who, zmmedlate§y before the appomtcd day, have been

rigularly appointed -to the post of Stenographers in the scale of pay

Rs 425-850/- and Rs. - 325-665/- in the District and Sessions Judges™ .

- esteblishinent or  Offices Specified in thé First Schedule and whf} are"
qualified Stenographers’;

(b) persons who are quahﬁed Stenﬁgzaphers and who on the
appointed day, held any of the posts of Stenographers mentioned in clanse
(a) above in a permanent or témporary capacity, wherever they may be
employed on that date .and such persons holding the mosts of Stenogra-
phers. who may be on deputation in public interest to the posts of Steno-
graphers, Personal Assistant or other similar posts, in whose case it is
certified that but for deputation they would have continued to hold the
posts of ‘Personal Assistant. or Stenographer, as the case. may .be, in the
District and Sessions Judges estabhshment or office’ spcmﬁed in the First
Schedule.

‘(2) For.the purpose of constitution of aach Grade of ihe service,
the foﬁomng ‘general principles shall be observcd viz,

(a) permanent posts in Higher Selectxon ‘Grade of the Service shall *
be filled by the departmentai candidates holding substantive appointment
as ‘Stenographer in the scale ‘of pay of Rs. 425-850/- immediately before
the appoirited day, who may be screened for such appointment by the
Departmental Promotion Commntee on the basm of scmon’sy SHbJEC’E to the
rejection of the unfit ;

(b) temporary posts in the Hzgher Selectlon Grade shall be filled
by the Departmental candidates holding appeintment as Stenographer in
the scale of pay of Rs 425-850/- before’ the appointed_day, who may be
screened for such appointment by the Departmental Promotion Commi-
ttee on the basis of seniority subject 1o the rejection of the unfit;

(c) departmental candidates who immediétely before the appointed
day were holding the post of Stenographer. in the scale of pay of
Rs. 425-850/- but are assessed not suitable or eligible for appointment to
the Higher Selection Grade by the Departmental Promotion Committee
shall be absorbed in the next-lower Grade (Selection Grade) if_considered .
suitable to that Grade. -Such cofficers shall be cligible to be considered at
the maintenance stage for eppointment in an officiating capacity to a
temporary post in the ngher Selectlon Grade and they shall reckon their
seniority on apn{)mtment to 'that” Grade accordmg to the order of their
selection for such &ppomiment Yo

y

(d) all -posts in the Sclectmn Grade of ihe Servwe shall be filled

in the following manner ;— - -

(i) permanent posts in the SeIectzon Grade of the Service shaii be
filled by departmental candidates holding substantive appomtment as
Stenographer who have completed 3 (three) years of service in the pay-

scale of Rs. 325-665/- immediately before the appointed day, ‘'who may be
* sereened for such appointment by the Departmental Promotion Committee
on the basis of seniority subject to the rejection of the unfit; .
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(D tcmporary posts in the - Selection Grade shall be filled b}ﬁ
departmental - candidates holding appsintment as Stenographer who Have
completed 3-(three} years service in the pay-seale of Rs. 325-665/- imme~
diately before the appointed day, who may be screened for such appoint-
ment by the Departinental Promotien Committee on the basis of seniority .
subject to the rejection of the unﬁt

(111) departmental candidates referred to in clause (cy above:

@iv) departmental candidates who immediately before the appointed
day were holding appointment as Stenographer and completed 3 (thres)
yeats of Service in the pay scale of Rs. 325:663/- and who are assessed as
not suitable or eligible for appointment fo the Selection Grade by the l
Departmental Promotion Commitiee shall be absorbed in the next lower

. Grade (Senior (irade). Such Officers shall be eligible to be considered at .
the maintenance stage for appointment in an officiating capacity to a
temporary post in the Selection Grade and they shall reckon their seniority i
on appointment to-that’ Grade according to the order of Lhmr selection

- for such appointment ; .

{e) all posts in Senior Grade of the Service shall be filled by—

R

R LA

(i) departmental candidates who are declared as suitable for appoint- _ }
ment to Selection Grade but are not appointed thereto on account of suffi- T
cient number of vacancies not bemg available to that Grade ; oo

(ii). departmental c&ndidates rf:ferred to in clause (d) (1v} above
and

(iif) departmcntal c&ndidaters holding appoiniment as Stcr;dgrapher
in the scale of pay of Rs. 325-665/- who have not completed 3 (three) years
of service for being considered for the Selection Grade of the Service and
who may be screened for such appointment by the Departmental Promo-
tion Committee on'the basis of thexr seniority sub;ect 1o the m]actlbn of
the unfit; :

{(iv) departmenta! candidates who 1mmedxatcly bcfore the appointed.

. day were holding appointment as Stenographer in the pay»‘icaie of Rs.  325-
665/~ who have not completed 3 (three) years of service, and are assessed

- as not suitable or eligible for appointmént in the senior Grade by the
. Departmental Promotion Committee, shall’ be absorbed in the next lower
- Grade (Junior Grade). Such Officers shall be eligible to be considered ,
at the maintenance stage for appoiniment in the officiating capacity to a - p
tempcrary post m the Senior. Grade and they shall reckon their seniority g

. on appointment to that Grade according to the order of the;r selection for _ :
_such appointment; o
(f) all posts in Junior Grade of the Service shall be filled by ‘

i

il
i
1

3y
i
i

PRy

() departmental candidates who are declared as suztabie for appoint.
ment to Senior Grade but are not appointed thereto ofi account of suffi-
cient number of vacancies not being available in that Grade;

@Gi) depastrﬁ_enial candidates referred to in clanse (e) (iv) &béve; S
and ‘ : e L . -0

~ (3) Initial appointment of persons to the various Grades of the
- Service shall be made in- the order in which their names ate arranged in ik

S P O P S . . 3 g sy e
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the recommendanons of the Departmental Promotion Committee and ﬁna!ly
a;aproved by the Gauhati High Court. '

NOTE :—In this rulé dcpartmeniai candidates means thc Steno-

graphers working
establishments.

in the District and Sessions Judges’,

{4) Notwithstanding anything coutained in this rule, for the purpose.
of initial constitution of the- Service, a departmental candidate for being
eligible to’ be congidered for absorption in High Selection Grade, Selection
Grade or Senior Grade, as the case may be, must have completed 19 years,
13 years and 6. years of qualifying service respectively as Stenographer, -
imnmediately before the appointed day. :

7. EBvery Cadre Officer shall, unless he is on Jeave or 6thcrwise not :
available for holding a duty post, be posted against a duty post of the
appropriate Grade in. that Cadre.

8. All substantive appomtmentb of the Service shall be made to the
appropuate Grade of the Service and not against any specified duty post

in that Grade.

9. (1) Except as prowded in rule 6 z‘eEatmg to criteriaon for seiection
at the initial constitution of Service, sybstantive vacancies in the Higher
Selection Grade or Selection Grade of the Service shall be filled by promo- .
tion from persons holding a substantive appointment in Selection Grade -
and Senior Grade respectively on the basis of merit-cum-seniority.

(2) Vacancies in the Higher Selection Grade of the service shail be- '
filled by the appointment of persons who have rendered not less than

S(five) years of approved serv:ce in Selection -Grade.

“*

Provided that if any person appointed to Selection Grade of the
Service is considered for profwotion to the Higher Selection Grade in the
Cadre in accordance with the provisions of this sub-rule, dll persons senior
to him in the Selection Grade in the Cadre shall also be so considered not-

withstanding that they may not

serwce in that Grade.

Provided also that reservation for the officers belﬂﬂgmg to Scheduled
Tribes ‘and Scheduled Castes shall be made in faccordance with such
instructions as may be issued by the State Government from time to time.

(3) Vacancies in the Selection Grade of the Service shall be filled

by' 'thc promotion of persons from the officers of Senior Grade in service
who have rendered not less than 5(five) years of approved service in-the

Grade :

Provided that if any person appomted to Senior .

havc rendered 5(five) vyears approved °

Grade of the

Service is considered for promotion to Selection Grade in accordance with
the provision of this sub-rule, all persons senjor to him in Senior Grade
in the cadre shall also be so considered notwathstandmg that they may
not have rendered 5 (five) years of approved service in that Grade :

Provided further that

. reservation for the .

officers belonging to

Scheduled Tribes and Scheduled Castes shall' be made in accordance with
such instructions as may be issued by.the Statc Government from time to
time. . .
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{4) (i) The appeintment fo the post of Higher Selection” Grade,
Selection Grade ahd Senior Grade shall be made on the recomméndation
of the D.P.C. by the respective Distsict Judge in whose judgeship a memiber
is recommended for such appointment and after appointment the services
of the officers so appointed shall be deemed to have been placed at the
disposal of the respective District Judge.

(ii) The inter-District transfer of Stenographers of all Grades shall
be made by the High Court on the r®ommendation of the D.P.C.

(it) The control over the members of the service in any judgeship
with regard to posting, transfer, disciplinary matters and semonty shall
be vested in the respective District Judgc : ,

Provided that it will not take away from any member of the Service
any right of appeal which he may have under the law regulating the
conditions of service applicable to snm]ar posts under Government of
Tripura.

10.(1) Substantive vacancies in the Senior Grade of the Service shall
be filled by the appomtment of persons holding a substantwe appomtmem
on the basis of merit-cumn-serdority.

(2) Temporary vacancies of the Senior Grade of the Service shall'
_be filled by the appointment of persons from the officers of Junior Grade

i Service who have rendered not Ie:ss than 5 (five) years of approved
service m the Grade.

Prowded that oiﬁccrs of Junior Grade appointed to that Grade at

thle initial constitution under rule 6 shall be eligible for promotion on the
basis of seniority Subject to the rejection of the unfit, if they have rendered
not less than 5 (five) years of approved service in the Grade.

- Provided further that if any person appointed to Junior Grade
after the appointed day is considered for "promotion to Senior Grade in
accordance with the provision of this sub-rulé, all persons senior to him
in Junior Grade shall also be so considered noththstandmg that they
may not have rendered 5 (five) years of approved service m that Grade

£3) The length of approved service for promotion to Semor Grade
prescribed in sub-rule (2) may be reviewed by the Departmental Promo-
tion Committee.
31. (1 Netwithstandﬁxg anything contained in rule 9 and 10, any per-
son eligible to be considered for promotion to the Higher Selection Grade

. under sub-rule (2) of rule 9 or to Selection Grade under sub-rule (3) of

that rule or to Senior Grade under sub-rule (1) of rule 10 may be appoin-
ted to a temporary vacancy not exceeding 6 -{six) months in the Higher
Selection Grade, Selection Grade and Senior Grade as the case may be.

(2) Every promotion- under sub-rule- (D shaii he made only against
a leave or other local vacancy of specified duratwn and no such promo-
tion shall, notwithstanding anything contained in rule 11, be deemed to
confer on the person so promoted any right or claim to Higher Selection
Grade, Selection Grade or Semor (3rade, as the case may be, or ¢ sendority,

[
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12, (1) Vacancies in Junior Grade of the service shali be filled by
direct: recruitment on the basiz of compstitive examination to be conduc-
ted by the Deparﬁmental Promotion Commlttec as and when vacancy
arises.

Provided that reservat;on for the members of the Scheduled Tribes
-and Scheduled Castes shall be made in accordance with such instructions
as may be issued bygghe State Government from time to time.

. (2) The rules for the competitive examination referred to in sub-
rule (1) and the conditions of  eligibility of a person to appear in such
examination shall be according to Fifth Schedule.

13, A substantive. vacancy may be filled temporarily in accordance
with the provisions governing appointments 1o temporary. vacancied in the

- relevant Grade until it is filled in accordance with the provisions goveming

permanent appointments,

i4. The Sclect_ list in respect of Higher Selection Grade, Selection
Grade and Senior Grade under the provisions of these rules shall be pre-
pared by the Departmerital “Promotion Committee.

15. (1) Every direct recruit to the Junior Grade of the Service shall
initially be appointed on probation, the period of probatmn being two
yearé from the date of appointment,

(2) Every perso_p other than the direct recruit shali, when first
appointed to the Higher Selection Grade, Selection Grade or Senior Grade,
as the case may be, remam on probation for a period of two years from
the date of such a ,ppaintment ' .

(3) The period of probation. spcc1ﬁcd in sub*rule (1) and (2) may,
on the recommendation of the Departmental Promotion Committee, be
extended by the appointing authority in any case. ‘

16. (1) When a member of the Service appointed to a Grade on
probation has completed his probation period to the satisfaction of the
appointing authority, he shall be cligible to be substantively appointed.

“(2) When the probationer in  Junior Grade has completed his
probation to the satisfaction of the appezntmg authonty he shall be ehg}—
b]e to be subsiantively appointed. ‘

* 17..(1y An officer appointed to the Junior. Grade of the Servme who
has no lien on any post under the Central Government or any State
Government shall while on probation be liable to be {Eischarged from the
service at any time Wlth 15 days’ notlce 1f--— .

(i) on the basis of his performance or conduct during probaz}oﬁ
‘he is considered unfit for further retention in the Service; ; Or

(i) on the receipt of any information relating to his nationality,

age, health or antecedents the appointing authority Is satisfied

. that he is ineligible or otherwise unﬁt for being 2 mcmber of
' the service.

(2) ‘An officer a})pointed to the Junior Grade of the Service who
holds a lien on & post under the Central Government or any State Govern-
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- ment-may, while on probatmn be reverted to sach post at any tunv in any
. of :he mcumstances spcmﬁed in: sub-ruie {1) N

‘(3) An oﬁiccr appointed. to the Junior ‘Grade of the Service who
is not considered suitable for confirmation. or continuance in the Grade
during o1 at the end of the probation specified in sub-rule (1) of rule 15 or.

- at the end -of the extended period of pmbanon if ahy under sub-rule (3) of

that rule, shall be discharged or reverted in. accordanee with sub~mle (1)
s 01‘ sub.mule (2) 4s the case may be.

Seniority, 18 (1) The relative seniority of the members of the Scrw(:e appmnted -
- to any Grade, before.the appoini¢d day shall be regulated by their r{:‘iatwe :
semomy as dctermmed before - that day, :

"1@ B

Provided that if the semomy of any suech officer had not becn :
spec;ﬁcaily determined bafore that” date it shaii be determmed by Cadre f
authorities. :

() Al permancnt officers ‘included in- thc mmal _cénstitution of a

Grade under rule 6 shall rank senior to-all persons substantlswly appointed: :

, to that Grade with effect from any day after .the appointed day and all !
. temporary officers’ included in the initial constitution of a Grade under “}
that rules shall rank senior to all tempﬂrary eﬁiccrs appmnted to that e

grade after that day. B

(3) All officers substantwely appmnted o a Grae}e shall rank sc:mor_l L 1
to those holding a temporary or ofﬁcmtmg appomtmcnt m that Grade.” o

Secale of payl.' R ) The scale of pay attached to the I—ngher Selectxon Grade, Seléction | i
Grade, S€ﬂ£01' Grade and Jumor Gradc of the Scmcc shall be as follows : S -
Higher Se:ecnon Grade. . : Ri. 500- 40-90&50.;300;“ : :

R . (B B after 8th & 15th s\tages) B s
T ' ' . plus special pay of Rs, 100/-p. m k)
2. Selection Grade. - : Rs. 625:30-835-35:1610/- .

- o o o (EB after 8th stage) )

3. Semior Grade.”. . . - f"’: Rs.425-25-850- . '« o

S R (B.B. afier Sth stage) o -

4, Junior Grade. , - - : Rs, 325-15a445.-20-565-25-665/- o
I : o - .'(E.Bj. after ~8th-_& 15th stages) . : d

Regulation of © 20. The pay and increment of ofﬁcers ef the H;gher Sclea,iion Gzade
DEY.- .- . Sélection Grade, Senior Grade and Junior Grade shall be regulated in :
‘ accordance with the Fundamental Rules or other similar’ ‘Rules relaﬁﬁg i

to pay for the time being in force. - :

’}‘taasfer.. | , 21. (1) The Dlstnct and Sessions Judge may transfer a Cadre officer
N of any Grads from one- ofﬁce or Sub-Division to another w;thm his
]udgeshzg S . A

(%) The' concemmg District and Sessmns Judges of Tmpura thh
the approval of the Gauhati High Couyrt may transfer a Cadre e‘éﬁcer of ‘any
' Grade from one Judgeship to’ thc other ‘

K
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22 (1} Thc Gauhati High Court ‘may; after the appointed day, CODST.I—»
‘tute new cadres of the Service b} sphttmg up the existing cadre into two

~ of more cadres. -

(2) ,Aftcr a pew.. cadre . has bccn consututed under sub—rule (I) :

S provmons of these rules shall apply to such a cadrs. R

. Regulaiioné‘;.

Resid“uary .
matters.

Powers to
‘Temove

- difficulties.

Power‘ to
relax,

‘Interpretation. .

Repeal and
Savings. .

23. The Gauhati High Court may make reguiatxons _not inconsistent

with thcse Rules, to provide ‘for. 31} matters for which provisions are neces-
- sary or expedient, for the purpose of giving effect of these rules..

24. In regard to matters not specifically covered by these rules or. by
resolutions or orders made or issued thereunder or by special orders, the
members of the Service shall be governed by the rules, regulations and
orders applicable to the Tr]pura State Civil Services m General.

. 25, If any dzﬁiculty drises in gwmg effect to the provas:ons of thcse i

rules the Gauhati High Coust -may, by order, do anythmg (not inconsistent
with the provisions of these rules) which appcars to it to bc neccssary for_

- the purpose of removing -the dlfﬁculty

- 26. Where the Gauhati Hagh Court is of thc opzrhon that :t is necessaf*y

or cxpedmm 50 to do, it may, for reasons to be recorded in writing, relax - -
~any of the provisions of these rules with respect to any class or category _
of- psrsons ‘or posts

27. If any questmn ar;scs as to the mterpretatmn of these mles or the

.ré”gulations made thereunder, the same shall be decided by the Gatthati -’

High Court and the ‘decision given: by Athg:_High Court shall be final.
28.  The provisions of the Tripura Subég&inate Civil Courts Ministerial -

" Establishment ‘Rules, 1965 shall not apply to members of the Service and
they shall be regulated under the provisions of these rules fa‘bm the

appointed day ;. .
Providéd that any appointment, order madc or action taken under

- the aforesaid ruies shall be deemed to have been made or taken under the

correspondmg prowsmns of these rules,
FIRST SCHZEDULE
(See Rule 2 (¢) and Ruic 4

Name of the Court/Offices to whom the Tripura Court Steno-
graphers Service Rules, 1983 apply.

. No. . ,Estabhshmentfc}ﬁce Other Coum/{)fﬁces to whom the
O B . . Raules apply e
1. Dlstnctd,& Sessions Judge's - (@) ‘-District & Sessions Judge's Court.

Bsfsbhshgentf?ﬁ% - West @ Additional District & Sossions Judge's Court.

a District. : '

Tripur {¢} - Sub & Assistant Sessions Judge’ 's Court,
(dy Addi Sub & Asstt Sessions }udge s Court.

T " {e) Courtof Commissioner Workmens
' Compensahon '

) Court of Judge, L. A, Cases.
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o o | ) (), Court of Judge, Special Court cases, -

< (h) ~ Chief Judicial Magistrate's Court,
(i) Addl. Chief Judical Magistrate’s Court.
‘ : - ) Munsiff's Court,
9 - .- (&) Additional Munsif's Conrt,
e ’ () Sub-Divisional Judicial Magistrate’s Court.
{m) Jadsmal Mag:strates Ccnrt.

2, Dis&ict & ‘Sessionsn Judge's @) E;stnct & Sessmns Judge’s Court.
Establishment/Office, South (B) Additional District & Sessions Judge’s Court
Tripuca District, © (O Sub & Asstt Sessions Judge's Court.

' (@ AddL Sub & Asstt. Sessions Judge’s Court, |
{e) Chief Judicial Magistrate’s Court. .
) AddL Chief Vudicial Magistrate’s Court.- - . |
() Sub Divisional Judicial Magistrate’s Court. |
* () Munsifis Cout.-
i) Judicial Magisﬁatc_'g Court.

- 3. District & Sessions Judge's - (a) District& Sessions Judge’s Court,
Establishment/ Office, North * (1) Additional District & Sessions Judge’s Court,
Tripurd pm@f{ (€) Sub & Asstt. Sessions Judge's Court.

(@) Addl Sub & Assistant Sessions Judge’s Court.
L (&) Chisf Judicial Magistrate’s Court, - -
. \ _{f) Addl Chief Judicial Magistrate’s Ccurt,
N (g) Mussif’s Court. - :
‘ (hy Subll)avmonal Judicial Magistrate’s Court.
i) Ju*ciwml Magistrate’s Court.

R
3-”
8
LS

SECOND SCHEDULE. - o
, [ See Rule 2 (k).and Rule 3(3) ] ' ?

Duty posts tiicluded in I—hgher selection Grade of the. Tnpara Court
Stenographf:rs Servma

‘Number of posts. Demgnanea . Ciassaﬁsanoa _ T e Scals of pay.

1 S 'Pﬂvate . ‘Class—Ik : " Rs. 500-40-900-50-1300/-
' Sec;etary .- Gazgtied « . {E.B, after Bth & I5th
- “ . Ministerialstages) plas
special pay’ of Rs, 100/
* per month. :
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THIRD SCHEDULE
-( See Rule 2 (k) and 3(3) )

‘Duty posts included in selection Grade of the Trzpura Court Steno- "
phers Semce : . .

g

.

‘Number cf posts .+ Designation Classiﬁca:ion . SéaEe of pay

2.~ + 0 FirstPersonal  ChssI . 625-30-835-35-1010/-
Sl o - Assistant. Gazetied (EE after §th stage)

i 'Minis_ierial .

7" FOURTH 's'CéBbULE'
g ‘ ( See Rules 2(d) and 5 }
. Author:scd permancnt strength of the four Grades of the Trzpura Court
Sienﬁgraphers Servxce in the cadre on the appointed day.

Authorised permancm strength

. Highefts-giéction[(}:édé. ) ‘S"efepﬂeﬁ Grade Senior Grade - Junior Grade.

| Rs 42525-850/-  Rs. 32515445-20-
(E.B. after 8th  565-25-665/- -
- stage) - - (E. B. .after $th &
‘ ’ 15th$tages )
LY 3 -
* . FIRTH SCHEDULE. .

‘ ( See Rule 2()) (Sec Rule 12(2) )

Method Of Recruitmeﬂt 1o Ju.mer Grade in thf: Se;nce : \

A candzdate for dlrect recrmtment t{) the post of Junzer Grade
Stenogr&phe:r Cadre :— :

(A) must have passed the Higher Sf:{:ondary Examma’szon or its
equivalent .course of any- Indian Secondary Education Board/ )
University or any othér Examination recogmscd as eqmvaicnt'
" by the Government of India;

B) must have passad a pmwsmnal spced test of 10(} Words per -
minute of shorthand (Enghsh) and 40 words pcr minute m‘ e
typewntmg in’ Enghsh

© © .. Provided -that i}refcrcnce shall be given to the ofﬁcxal candzdatcsjﬁ
possessing. the prescribed quailﬂcatlons who are werkmg in any Judgeship/
. Government Department
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Provzdcd fnrther that all other ferms and condmons such as reser-

. vation of vacanciés for Scheduled Tribes and Scheduled Castes, Nationality,
Age, ¢ haracter, Physical Fitness etc., shall be guided by instructions. issued
by Government from time to time in case of recruitment to the posts
of }umor Grade Stcnogmphcrs of the Scmce

SYLLABUS.

© “Subjects —_— : " Total Marks Time.

.. Pape'rm-} English _ 100 3 his,
“Paper—If - Bengali © 50 1% 5
Paper—IH - “Creneral knowledge 100 I

& Current affairs.

Paper—IV Type Writing 100

Paper—V . Shorthand writing - + 200

" & Transcription

Grand Total ¢ - - 550

Mmmm 500% will be the quahfymg marks in respcct of Type-wntmg
and Stenography '

TSP

1

ANNEXURE—I
Englig_hQQuestions will be asked on the followiﬁg S
A) An exercise in composition fo test a candidate’s ability to write

in simple and correct English. It may be an . essay or the-
drafting of a report or a letter of about 400 words from points

or. materials supplied.

, B) To write a- precie of a series of corcaspondence or a summary

of diffuse passage. A Candidate’s ¢apacity or comprehension
and expression is to be tested.’ .

O Translatmn from Bcngall Kokbarzk, Hmd} Urdu or Nepah
* as the case may be, to Enghsh

D} Correction of scntenccs

E) Punctuation. : L

F) Correct use of words and commeon phrascs

g Bcugah Questmns will be asked on the following i

A) An exercise i’ composition to test a Candidate’s ahmty {o
write -in ¢legant Bengall, It may be an essay or.a letter of
about 400 words. '
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~ B) To condf:nse a prosc passagc of about 1000 words :
185 Tmnslation from Enghsh to Bengah

W,

Genera} knowladge and current -Affairs e .
The paper consists of qucstmns to tcst the extent of a candidate’s

- knowledge and his capacity to. express himself correctly on matters .
of common knowledge and current events and problems. with ~

. special reference to India, Elementary knowledge of Indxan
History and Indian Geography may. also. be tested.

By -ordcr,
B. K. Talukdar

De;ﬁuty Reglstrar {(Appit)
Gauhdh High Court

Printed at the 'I*ripur_a Goyrem_ment Press, Agartala.

]
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wml&; Mh,‘f, m?\ﬂ 3’ m é‘i.u.i.)'
Jysistha 13, 1910 5.8,
PARTale Orlers enl Hotifiontisws Ly the Towsrwmoent of
Tripura , tho digh Court, Uovormant Troasury et

5 CAUHATT HI5T 2UURT
{ Tho Mgh Joury of Assam, dagalanl, ¥oghalays, Masiour , Trinura
M zoran aal Arumachal ).

&;;a;.?.myﬁwt_ Ogtal. Cavhiati, the 27th April, 1983,
S A0FI ¥ CATION

~ In exereise of the powess conforrsd by Sub- Aule (2)
of Rule § of the TFixra Courts Stonograthars' Seriiso Rulas,1983
tho Gavhati High Comrt, :dih the orior azprowal of the State
Gowornment, have bosa plossed £o revise anl increese the sutharisad
parmanont strongth af tho servico anl acosrdingly dirset that in
the * Pourth Seholuls ™ ¢3 the sail Rules, for the exisilng figures
wador Jifforent grads tho followdag figeres shall be subetitated
with immcdiata affoot namoly ie

digher Selection Solection  Soxior Jund 2e
Grade,. Grale.  Grade, Gralo,
"1 3 7 14 ¢
By orler
51/ Illogiole.

Temty legistrar{iim)
Gahati High Joarg.



GOVERNMENT OF TRIPURA /
LAW DEPARTMENT

No. F. 2(693Law/80C Dated, Agartala, the 28th August, 1983
ERRATA

In the Tripura Courts Stenographers’ Service Rules, 1983, as published
in the Tripura Gazette, Extra-ordinary issue, dated the 25th June, 1985,—

(i) in sub-rule (4) of Rule-6, for the words “High Selection
Girade”, read the words “Higher Selection Grade™ ;

{i)y in FOURTH SCHEDULE, below the heading of “Senior
Grade” and “Junior Grade”, for the figures “3” ; and “4”, read
the figures “4” and “8” respectively ; and

(iii) after FOURTH SCHEDULE, for the words “FIFITH SCHE-
DULE”, read the words “FIFTH SCHEDULE”.
By order of the Governor,

- 28.8.85
S. M. Lodh .
Under Secretary, Law. _ 7 '

il
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TR GAULIATI HIGH COURT |
(THE LUGH COURT OF ASSAM @ NAGALAND @ MEGHALAYA ; MANIPUR ¢
TRIPURA : MIZORAM & ARUNACHAL PRADESH. ) ‘.
. "’/
No. F. 26 (1)-HC/93 Agatalz, the 5t Feb, 1905,

Daied,
NOTIFICATION '

‘ In exercise of the powers conterrcd by paragraph 28 of the Tripura Courts Order, 195G and aff other
enzbling powers in this bebalf the Gaubati High Court is pleased to make 1h£, mHowmb rules, further to
amend the Tripura Courts: Stenogr‘lphcrs Service Rules, 1933 namely @

-Shart title and commcncameu{ -

i

(i) “These rules may be called the Tripura Court Stenogmphcrs Scrwcc (Ameudmcnt} Ruim 1996,

(2} They shall, in !'claffﬂﬂ Yo the posts or super selection Grade and Spcuiul Grade
have come inte force with effect from fisst day of luae,
rc‘spccuvcly '

be deenied to
1987 and. tweatyfiest day of December, 1959

o ]
Amcndmunt abuut the number of Gradcs——-— . '

it i

JIn the Tripura Court Stenogrﬂphcrs Serwcc Ruice(wrcm referred 1o vas Principal ruis) for the
vgi‘dc; t}‘m;r Grades whcrm'er Cthey pecur 1§1c words ’Slx Grades' shaii bo. subsstutcd

l s . - I : ‘~",’:‘ ‘
3‘ Amcndmmt of ru}c 3 v} T , NIRRT
For sub-rales (”}, (3) and (4) of ruje 3° of the principal roles, the’ foiiowmg shall bo  substituted,
namely. @

: - 4

“ (2} There shall be 3ix Grades inthe Service Classified as Féiiows o
- : e e ~__-.~..:‘7_.‘h_‘__:_l.‘T:_- i e e o o
CGrade L Dcsignﬁuon Ummcatum

e e e e e Aaas s s e R

Special Grade. Special Assisiant &

Class-l Giretied

Ex-Officio Joint Mi nisterial.
N Secretary. : :

Super Selection Grade. PBrincipal Private ; Class-l Gazetled
L Stcretary o hlinist erial,
Higher Selection Grade. arivitie Scoretary, Class-l  Guzelid

Mimsterial,

Sdection Grade. Assistant Private

Secrelary.

Class-bt Gazetted

Ministerial,

Class-} Non Gage-
tted Ministeriad,

Class-1H MNon-Gueo
ctied Ty_I_ini:\'i'cri::I.

Esc:.uer Grade. " Personal Assistant,

funior Grade. Stenographer
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(1, The number of poste witle denipration, chiaifiontion and seades of pay e specitiod de the roeeand
i ; 1 ¥ : e ; “ . e . e il H Yoee
pelncduie shdl conbiite the Speciat Grade and Ssper Selection Grade of the service and those specified in the
Third Schedule shall constitue Higher Selection Grade and Selection Grade of the Servive. The number of posis

with designation, clessilication and seal< of pay ol all the Giade have been scperaiely specified i the Fourth
Schedule of the Service : .

Provided that the tetal nymber of pasisin all the Giradens oachidiog lenve easatva shail oot eacerd B
sl of Chvid and Crameaal Courls, : ‘

{4) The posls in the Special Grade, Super Selection Grade, Higher Selection Grade, and Selection

Grade shail be Gazetted  post “Ministerial” and those in the Senioe Grade and Junior Grade shatl he MNow-
Gazotted posts “Ministerinl”, ' '

4, Asueadment of rule 5-

Bor Sub-rule {d) of rule 5 of the principad rules, the following Sub-rules shall be substiluted, namety

“(4y The'ratin/strength of the posts of Special Grude, super Selection Grade, Higher Sclection Grds,

Sclection Grade, Senior Grade and Juunior Guude of the Service as fac as practicable shafl b §1:2 481625
raspeclively

Provided that irrespectives ol the number of posts v each grade in accordance with {he aforesaid
ratio. the number of posts in any patticular Grade shall not be less than epel”

5. insertion of rule Y9A-

Ia the piincipi’ roles, after rules 9 the following rule shall be inserted, namelyi
“OA. Reorvitmeasl 1o $Special Grade and Super Selection Grudc.w: .
The recruitmen: to the post of Special Grade {Special Assistant & Ex-Qlicio Jloint Secretary}
and Super Selection grade (Principal Private Scoretary) shall be made by promotion lrom  the principal
Privats Secrctary {Super Sclettion Grade wnd fhom the Private Secretiry) Higher Selection Geade ol i

ce baving 3 {hrec) yeans wed 5 {ive) years cxperiviice in the Grade respeclively.
6. Amcmiment of rule 19 - .
{n the prascipal rules, for rule 19 the {oflowing rules shall be substituted, namely -
“19. Seale of wmar. - dhe scale of pay and other benolits alluched to the different Grades of the
sgrvises shall Be al par with the corresponding Goades of the Tripura Government Stenographoes” Sorvice.”
T du the priscipal rules, for the Sccond, Thind and Fourth Schedule the Following Schedoles shall
be sabaitated, namaely '

SELRCOND SOHEDULE

Buty pest cluded in Speciat Grade and Saper Selectioud irade of the Tripura Coutes Blonepraphior’s
S,

Napabur of poat Cresiynation Classificalion
(n Speciad Grade

Special Assistant &
x-Oflivio Joint Secrefary
Principui Private
Such:i;u'_‘,‘

Class.t Gazettad
finisdotiod

thy, Buper Stiedtioy Chns-b Gurctied

Orpde Mosicria
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THIRD SCHLECULE.

ruty posts included in Higher Setection Grude wwd Sclection Grade of the ‘Tripera Llpurts

T ﬁﬁt:tﬂ?}?ﬁ ;o;z e Y)mu,éa}mn Clu%iﬁ&aimu
wkfa) iimhcr Sch-c.iwrs Grade - o l‘rim!c SCCI‘BHUY ‘ CE“““'! (;“79“"‘1 Ministerint
{b) Sclechon Grade A%ststant anatc é)LCH.t{h}' - Cl'm-il (mze:ted Mumtumi
FOURTH SCIiﬁDULE _ .
) Authorised permanent strength of the Six Grades of the Tripura Courts Smnugr:ipféers' Service in
the carde on the appointed day, "
Authorised permanent Strength.
Spu tal Gmdc ' o mus;;»,; Se!cdmn Grddc “ i Higher Sslection Grade.
ey e ;
1 A : -4
Sch‘cuon Gmue - Su]mr Gmdc ‘ Junior CGirmde
e - et o e s o e ¢ et P he e e P - pr—
] 4 ' 5 6
T [ e it i o ; r e & e e sssman s --—7-u'a«~,¢>
8 ARSI | . . 5 - 0
I : By Ouder, |
Sdf--Tllegible
Registrr, ey
) Gavhati High Court
The authotbed permunent  Strength  has been cohneed. as shown 1 the Fourth Scliedule, with the
cuticurence of the Finance Deparinent,  Government of Iripura Vide their .0, No. 1789/Fin (G)95 dt.
28.11.3995 communicated by the law department vide their lelter No. B3 (B)-LAWESTTOZ SHAROW) dL
27.32.1995, reproduced herein below 1—
Goverpinent of Tripura
Law Depatunent
No. F. 3((;)—1_5\\\’;}}25’1’1"92 (SLHHADOW) Dated, Apartadn the 27h Docombarn, 1995,
T RN
The Registrar,
Caivwhatd Thigh Court,
Apnriuln Hench,
P
y- Apartala.
% Subject =~ Revision of the authorised pormancot stron gth of the Tripura (_muv s Stenugraphers Service Rules.
i 1983 amendment thereof.
H
¢ Sis o
_é Faam directed (o celer foyour letter No, 1 26(1)- HCMAZH00-2124 dated the b June 1997 4 1 fa convey

[ J—
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the constifencs ol the State Goverdmesl fo0 intwessing e vrhoiisd poarnnes i e e e
Court’s Stesographers’ from 27 ta 56, The pasty in ciferent Grades muy be distributed Tr2RlE 10008

Tripura
fn-gmecinl Grade (S AL & 1.8, Super Salestion Grads (P25, Higher solecton Giade (150 hertien
Grate (AP.5), Senior Grade (P.A - nd Junior Grade (Steng) respectively. g

2. Necessary amendmeat may be madein the Service Rules by the Hoable High Courl in B with,
the Tripurit Giovernment Stenograpliers” Service Rules, 1977, '

3. This issucs with the concarrence of the Finaace Depirtiment vide theie U-O- NO.F VTRYFEINGGOS
dated 28-11.1935.

L] ) i
i Yours Faithfally,
) ) . 12, M. Jamatia -
‘ Under Secreiary, Law,
o : Governnent ol Tripuia, s
- ‘e
L




